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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 201 OF 2024  

 

IN THE MATTER OF:  

AMIT KUMAR           …APPLICANTS  

VERSUS  

STATE OF UTTAR PRADESH AND ORS.            …RESPONDENTS 

 

COMPLIANCE REPORT ON BEHALF OF DISTRICT MAGISTRATE, 

SAHARANPUR U.P. ALONGWITH SUPPORTING AFFIDAVIT 

 
MOST RESPECTFULLY SHOWETH 

 
1. This compliance report is respectfully submitted in response to the orders of the 

Hon'ble National Green Tribunal dated 10.05.2024 and 27.08.2024, requiring strict 

adherence to the directives set forth by the Tribunal regarding the restoration and 

renovation of the Khokhari/Singhli River in District Saharanpur. The Hon'ble 

Tribunal’s concerns regarding the absence of approval from the competent authority, 

lack of sanctioned funds, and insufficient details in the previously submitted 

restoration plan are duly acknowledged, and the following submissions provide 

clarification and updates on the actions taken. The order states: 

 

“…..5. The UPPCB alongwith its communication dated 21.08.2024 has 

placed on record the restoration plan prepared by Irrigation Department, 
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Drainage Khand, Shamli, Muzaffarnagar and Saharanpur. There is no 

material on record to show that the said plan has been approved by the 

competent authority or the requisite funds for the execution of the plan 

have been sanctioned. Though the report reflects that the plan was 

forwarded to the concerned District Magistrate, Shamli and District 

Magistrate Saharanpur but their action on the plan is not on record. The 

District Magistrate, Shamli and District Magistrate Saharanpur – 

Respondents No. 6 and 7 have also not filed their response till now. 3  

6. Hence, we direct the Respondents No. 6 and 7 - District Magistrate, 

Shamli and District Magistrate, Saharanpur to remain virtually present 

on the next date of hearing.  

7. The Applicant has also sought permission to implead the National 

Mission for Clean Ganga (NMCG) through its Member Secretary. The 

prayer is allowed. Let the amended memo of parties be prepared.  

8. Mr. Gigi. C. George, Advocate accepts notice on behalf of the newly 

added respondent, NMCG and seeks four weeks’ time to obtain 

instructions and file the response by way of affidavit.” 

 

2. That this compliance report is respectfully submitted in response to the orders passed 

by the Hon'ble National Green Tribunal (NGT) in Original Application No. 201/2024 

(Amit Kumar Versus State of Uttar Pradesh & Ors.), requiring adherence to the 

directives for the restoration and renovation of the Khokhari/Singhli River in District 

Saharanpur. 

 

3. That the Hon'ble NGT, in its order dated 27.08.2024, observed that the previously 

submitted restoration plan lacked approval from the competent authority, sanctioned 

funds, and sufficient implementation details. Consequently, the Tribunal directed the 
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District Magistrates of Saharanpur and Shamli to provide a comprehensive 

restoration plan, including details of funding and administrative approvals. The 

approved action plan for the restoration of the Khokhari/Singhli River along with the 

Financial and technical sanction details for the restoration project, including the 

approved budget of ₹543.150 lakh annexed herewith as ANNEXURE 1(Colly). 

 

4. That in compliance with the Hon'ble Tribunal’s directives, a detailed action plan was 

prepared under the guidance of the Chief Development Officer, Saharanpur. This plan 

involves the collaboration of multiple departments, including the Revenue 

Department, Forest Department, and implementation through the MNREGA scheme, 

to ensure effective execution of the restoration efforts. The attendance sheet of the 

MNREGA workers along with the photographs  of the revenue and rural development 

department marking Khokhari/Singhli annexed herewith as ANNEXURE 2(Colly). 

 

5. That the Khokhari/Singhli River originates from Village Sinauli in Development 

Block Gangoh and flows through several villages, including Kallarhedi, Hussainpur, 

Budhdhakheda, Rasoolpur alias Ballamajra, Alampur Lakhnauti, Shakarpur 

Shakarour, Pakhanpur, Bansdeva Mustakim, and Dhalavali, before reaching Village 

Basi at the border with District Shamli. Due to prolonged encroachments and 

anthropogenic factors, the river has become extinct at various locations, necessitating 

immediate and concerted restoration measures. 

 

6. That a committee was duly constituted under the chairmanship of the Sub-Divisional 

Magistrate, Nakur, with the Block Development Officer, Gangoh, as a key member. 

The committee conducted site inspections, held consultations with local stakeholders, 

and prepared a restoration roadmap in consultation with relevant departments to 

address the concerns raised by the Hon'ble Tribunal. 
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7. That the restoration plan comprises the following key components: 

 
a. Preparation of a Detailed Project Report (DPR): A DPR, detailing 

excavation, plantation, and other restoration activities, was prepared. 

Considering the challenges faced by previously designated departments, it 

was resolved to execute the restoration work through the MNREGA scheme, 

as per the instructions of the District Magistrate, Saharanpur. 

 

b. Financial and Technical Approvals: A total of 31 estimates for river 

restoration were prepared, and financial, administrative, and technical 

approvals amounting to ₹543.150 lakh were secured from the competent 

authority. Financial and technical sanction details for the restoration project, 

including the approved budget, are annexed herewith as ANNEXURE 1 

(Colly). 

 

c. Commencement of Restoration Work: Excavation and restoration work 

commenced on 22 November 2024 in Village Kallarhedi, which had been 

cleared of encroachments. The work is being executed under the MNREGA 

scheme and supervised by the Block Development Officer, Gangoh. 

 

d. Implementation Timeline: The restoration work is scheduled for completion 

by the end of July 2025. Activities include excavation, debris removal, and re-

establishing the natural flow of the river. 

 

e. Afforestation Along Riverbanks: To enhance ecological balance and prevent 

future encroachments, plantations on both banks of the river are planned. The 
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Forest Department has been entrusted with this task, with completion targeted 

by 15 May 2025. 

 

8. That the restoration plan also incorporates long-term measures to ensure the river 

remains free from encroachments post-restoration. Monitoring frameworks and 

maintenance schedules have been developed to uphold the ecological integrity of the 

river. 

 

9. That the integration of MNREGA in the execution of this project facilitates not only 

efficient restoration but also socio-economic upliftment by generating employment 

opportunities for the local population. 

 

10. That all necessary approvals have been obtained, and the requisite funds have been 

sanctioned in compliance with the orders of the Hon'ble Tribunal. Copies of the 

relevant approvals and the detailed action plan are appended to this report for 

reference. 

 

11. That regular inter-departmental coordination meetings are being conducted to ensure 

adherence to the established timelines and quality of work. Progress is being closely 

monitored to address any challenges that may arise during implementation. 

 

12. That this compliance report is being submitted to apprise the Hon'ble National Green 

Tribunal of the progress made in the restoration of the Khokhari/Singhli River. Future 

updates and progress reports will be submitted in accordance with the schedule 

prescribed by the Tribunal. 
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13. That the undersigned authorities reaffirm their commitment to restoring the 

Khokhari/Singhli River to its original state, ensuring environmental conservation, 

and contributing to the welfare of the local communities. 

 
 
 

 
 

Through 
Date:26/11/2024                         
Place: New Delhi 

PRIYANKA SWAMI 
ADVOCATE 

Counsel for State, Uttar Pradesh. 
F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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ANNEXURE1 (COLLY)



10

122



11

123



12

124



13

125



14

126



15

127

ANNEXURE-2(COLLY)
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